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Alarming flood situation in Assam

SHRI RIPUN BORA (Assam): Sir, through you, | would like to draw the attention
of the hon. Union Minister to the flood situation in Assam. Sir, to combat the havoc
caused by floods in the State of Assam, which is going on for the last ten days, a team
of experts from the Centre should immediately be rushed to Assam to guide and help
the Assam Government. One responsible Union Minister must also go there to take
stock of the situation. Sir, for the last two years, the Calamity Relief Fund and the
Disaster Management Fund due to the Assam Government have not been released by
the Central Government. So, my demand is that the funds should immediately be
released to the State Government.

Sir, the floods have become a regular phenomenon and we have to face this
problem every year. So, it should be declared as a national problem. Sir, the Brahmaputra
River originates from China, goes to Tibet and Bangladesh. As this River goes to three
different countries, the Assam Government does not have that much capacity to deal
with the flood problem, which has become a recurring problem.

Therefore, my suggestion to the Union Government is that the flood situation in
Assam should be declared as a national problem.
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SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: Thank you. Now, Shri Birendra Prasad Baishya to associate
with this matter. ...(Interruptions)... T AT Ud & U9 9 &, g8 Refg 7R g,
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SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, the situation there is very
critical. Today, twenty-eight Districts of Assam are facing heavy floods. Already nine
people have lost their lives and many people are still missing. Sir, in Assam, everywhere
there is water, water and only water but, there is scarcity of drinking water! People are
crying even for a single drop of water. From its side, the Assam Government has
provided all assistance, and, already, an amount of 100 crore of rupees has been spent
on the relief work. Today, the situation is worse. Many parts of Assam are totally cut
from the rest of the country. Railway and road communication is totally destroyed. Sir,
through you, | am requesting the Government and the nation to look after the people
of Assam at this critical juncture. And provide help to flood affected people. | would
like to request the Government to declare flood problem a national problem of the
country.

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | associate myself with the
mention made by the hon. Member.

Selection process of judges of High Courts and Supreme Court
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